
IN THE CENTRAL ADJ^iNISTRATIVE TRIBUNAL, 

LUCKNOVi BmCU, LUCKKOVJ .

0 , A .N o .408 /91  (L)

J a i  Chand 

M r^A .K . D ixit

U .O - I.

Vs

Datec of Order* 24th O ct ,,*9 l<

Applicant

Coxinsel for  the  

A pplicant.

Respondents,

>

CORAMt

1 ,  The H on 'ble  Mr, Kaushal Kxmar - Vice Chairman.

2 .  The H o n 'b le  M r . S^N , Prasad - Meriber (J u d l .)

Mr .Kaushal Kvimarf V ice  Chairman.

Heard. In  th is  application f i le d  under Section 19 

of the Adm inistrative Tribvinsis Act# 1985, the applicant 

is aggrieved by varong fixation  of h is  pay . He has made 

a representation to the concerned authority on 28th May, 

1991 f ile d  as Annexure A-6 with the ^ p l i c a t i o n .  The 

learned coxansel for the applicant states that the said 

r^re se n ta tio n  has not been disposed of so fa r . The 

period of s ix  months from the date of fil in g  of the 

r ^r e se n ta tio n  is  also not over. As such, the present 

application is pre-mature and is  not m aintainable.

2 .  In the circumstances of the case, while dism issing 

the present application , we direct the respondents to 

dispose of the representation dated 28th M a y ,'91 on merits 

through a speaking order w ithin  a period of three months 

from the date of receipt of this order.

3 . The applicant w il l  be  at liberty  to f i l e  a fresh 

application , i f  so advised, a fter  he has ejdnaxosted the 

remedies available  to him under the service rules .

4 .  A  copy of th is  order along w ith the copy of the

application and its annexures shall b e  sent to the 

resD onden ts .
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MESSER
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(KAUSHAL KU 
VICE CHAIR


